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MR. CHAIRMAN: Now, the question is:
"That the Repealing and Amending Bill, 2023, as passed by Lok Sabha, be
taken into consideration. "

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.
Clauses 2 to 4 were added to the Bill.
The First Scheadule, the Second Schedule and the Third Schedule were added to the
Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. CHAIRMAN: Now, Shri Arjun Ram Meghwal to move that the Bill be passed.

SHRI ARJUN RAM MEGHWAL: Sir, | move:
That the Bill as passed by Lok Sabha be passed.

The question was put and the motion was adopted.

INFORMATION TO THE HOUSE

MR. CHAIRMAN: Hon. Members, | had indicated to the House that | will come back
to the House with respect to an update on the incident. The culprits have been
apprehended. The matter is under investigation and it will take its own course.
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[RAJYA SABHA]

Hon. Members, | wish to seek the sense of the House. We have Special
Mentions. Some of the Members have chosen not to be present in the House. dId
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| think the sense of the House is that we take it on the next day because

reading a Special Mention is not ritualistic. Every Member is benefited by listening to
it. Every Member gets enlightened thereof. This is an exercise too serious and we
must take it as such. Do | have the leave of the House?

SOME HON. MEMBERS: Yes, Sir.
MR. CHAIRMAN: So, the Special Mentions will be taken up in due course. The
House stands adjourned to meet at 11.00 a.m. on Thursday, the 14" December,

2023.

The House then adjourned at ten minutes past five of the clock till eleven of the clock
on Thursday, the 14" December, 2023.



